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CENTRML AD MINISTRATIVE TRIBUNPtL 
CPLCtJTTA8NCH 

NQ.10M1323 of 1997 

Date of iJrder : 6.8.1998 

Present ; 	Hontble (1r.S.tY4sgupta Administrative (1enber& 

Hen' ble Mr 1D.Purkayastha, Judicial tieriter. 

PARIK4fAN SINCH 

Vs. 

UN JUN QF INDIA & ORS, 
(S. E.RAILWAY) 

For the applicant : It.A.Chakraburty, counsel. 

For the respoheent; ik.P.Ch2tterjee, counsel. 

0 R D E R- 

Despite opportunity having been granted to the respondants, 

no reply has been filed. The matter is aImittd for hearin. 

Let it be li8ted for hearing an 13.11.1998a Ust however, grant 

liberty to the respondents to file reply) if anyt within four 

walsks before the next date and the applicant may file rejoinder, 

if any, two weeks before the next date. If no reply is filed 

bf ore the period specifiedi the case may be taken up for 

hearing cx parte. 	 ' 	 I 

2. 	A. plain copy of this 'order be handed to ld.ccunsel for the 

rosponden4.s Par communisMjen. 

(D.Pur yastha) 	 (S,Dasgupta) 
Judicial Ilember 	 AIrnjnjstratjveember 


